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DELHI MOTOR VEHICLES TAXA-
TION BILL

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): I
beg to move for leave to introduce a
Bill to impose a tax on motor vehicles
in the Union Territory of Delhi and
for other matters connected therewith,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to impose a tax on
motor vehicles in the Union Terri-

tory of Delhi and for other mat-
ters connected therewith.”

The motion was adopted.

Shri Jagjivan Ram: I introduce the
Bill.
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PERSONAL INJURIES (EMER-
GENCY PROVISIONS) BILL

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Nanda, I
beg to mowe for leave to introduce a
Bill to make provision for the grant of
relief in respect of certain personal
injuries sustained during the period of
the emergency.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to make provision
for the grant of relief in respect
of certain personal injuries sus-
tained during the period of the
emergency.”

The motion was adopted.

Shri C. R. Pattabhi Raman: I in-
troduce the Bill.

The motion was adopted.
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INDIAN TARIFF (SECOND
AMENDMENT) BILL

The Deputy Minister in the Ministry
of Labour and Employment (Shri C.
R. Pattabhi Raman): On behalf of Shri
Manubhai Shah, I beg to move for
leave to introduce a Bill further to
amend the Indian Tariff Act, 1934.

Mr. Speaker: The question is:
“That leave be granted to in-

troduce a Bill further to amend
the Indian Tariff Act, 1934.”

The motion was adopted.

Shri C. R. Pattabhai Raman: I in-
troduce the Bill.



